FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SR DIGITAL TV AND
BROADBAND PRIVATE LIMITED

. RELEVANT PARTICULARS
1. | Name of corporate debtor SR DIGITAL TV AND BROADBAND
PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 10th November 2014
3. | Authority under which corporate debtor is | ROC Gwalior
incorporated / registered
4. | Corporate Identity Number of Corporate | U64201MP2014PTC033397
Debtor
5. | Address of the registered office and | 335, Orbit Mall, A.B. Road, Indore, Indore,
principal office (if any) of corporate debtor | Madhya Pradesh, India, 452010
6. | Insolvency commencement date in respect | 25th September 2024- Date of Hon’ble NCLT
of corporate debtor Order
30th September 2024- Date of recelpt of Order
by IRP
7. | Estimated date of closure of insolvency | 29t March 2025 (Being 180 days from the
resolution process date of receipt of order by IRP)
8. | Name and registration number of the | Mrs. Chaya Gupta
insolvency professional acting as interim | Registration No. IBBI/IPA-002/N 00984
resolution professional /2020-2021/13133
9. | Address and e-mail of the interim resolution | Address: 1, Bima Nagar, 202, Almas Dreams
professional, as registered with the Board | Apartment, Near Anand Bazaar, Indore -
452018, MP
E- Mail: guptachayacs@gmail.com
10. | Address and e-mail to be used for | Address: 911, Apollo Premier, Near Vijay
correspondence with the interim resolution Nagar Square, Indore - 452010, M.P.
professional E- Mail: cirp.srdigitaltv2024@gmail.com
11. | Last date for submission of claims 14t October 2024 (Being 14 days from the
: date of receipt of order)
12. | Classes of creditors, if any, under clause (b) NA
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals NA
identified to act as  Authorized
Representative of creditors in a class (Three '
names for each class)
14. (a) Relevant Forms and Web link:
(b) Details of authorized representatives | httpsy/ibbi.gov.in/en/home/downloads
are available at: (b) Not Applicable
T —




Notice is hereby given that the National Company Law Tribunal, Indore Bench has
ordered the commencement of a corporate insolvency resolution process of the SR
DIGITAL TV AND BROADBAND PRIVATE LIMITED on 25.09.2024.

The creditors of SR DIGITAL TV AND BROADBAND PRIVATE LIMITED, are hereby
called upon to submit their claims with proof on or before 14.10.2024 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.

A financial creditor belonging to a class(Not Applicable), as listed against the entry
No. 12, shall indicate its choice of authorized representative from among the three
insolvency professionals listed against entry No.13 to act as authorised representative
of the class [Not Applicable] in Form CA. '

Submission of false or misleading proofs of claim shall attract penalties.

(IP REGD NO.
1881/1p4-002/
IP-1:30854/

!

Interim Res tioff-ﬁﬁqf@sibnél

SR DIGITAL TV AND BROADBAND PRIVATE LIMITED
Registration No. IBBI/IPA-002/N 00984 /2020-2021/13133
AFA Valid till 30th June 2025

Date: 02.10.2024
Place: Indore



www,freepressjournal.in

THAILAND

25 feared dead
as school bus
catches fire

About 25 people were
feared dead in Thailand on
Tuesday when a school
bus carrying students and
teachers on a field trip
caught fire on the
outskirts of the capital
Bangkok, with 16
passengers hospitalised,
the government said.
Police could not
immediately confirm the
number of injuries or
deaths but Interior
Minister Anutin
Charnvirakul told
reporters about 25 people
were believed to have
been killed, without
elaborating. Sixteen
students and three
teachers were sentto a
hospital for treatment.

CAMBODIA
Reporter who
exposed
scams held

Cambodian military police
said on Tuesday they have
arrested an award-
winning reporter known
for investigating local
corruption, trafficking and
online scam centres,
prompting concern from a
prominent human rights
group and the United
States. Mech Dara, who
worked for international
and local news outlets,
was detained on Monday,
said military police
spokesperson Eng Hy,
without specifying the
charges. Dara was given a
hero award last year by
U.S. Secretary of State
Antony Blinken,
recognising his work
exposing the existence of
massive scam compounds
staffed mostly by
trafficked workers.

UNITED STATES
Port strikes
threaten
economy

Tens of thousands of
dockworkers have gone on
strike indefinitely at ports
across much of the US,
threatening significant
trade and economic
disruption ahead of the
presidential election and
the busy holiday shopping
season. The action marks
the first such shutdown in
almost 50 years. President
Joe Biden has the power to
suspend the strike for 80
days for further
negotiations, but the
White House has said he is
not planning to act. The
strike aims at pushing for
higher wages along with
other benefits such as
healthcare amid concerns
regarding the threat from
automations.

JAPAN
Ishiba Shigeru

becomes PM

The 67-year-old Japan
former defence minister,
Ishiba Shigeru, has been
designated as the 102nd
prime minister of the
country. "ISHIBA Shigeru
has been designated as
the 102nd prime minister,”
PM's Office of Japan said
on X on Tuesday. His
predecessor, Fumio
Kishida, resigned earlier in
the day along with his
cabinet. Earlier on Friday,
Ishiba was chosen as the
governing Liberal
Democratic Party's leader
to replace Kishida, who in
August announced his
resignation at the end of
his three-year term.

NEPAL

217 killed
in floods

The death toll from rain-
induced floods and
landslides across Nepal
crossed 215-mark on
Tuesday, while the number
of those gone missing
stands at 28, officials said.
The death toll in the flood
and landslide triggered by
three days of continuous
rain has reached 217.

HAMAS HITS BACK | Militant group said their fighters retaliated to the Israeli

attack with anti-tank rockets, mortar fire and explosive devices

Airstrike in Gaza claims 31 lives

Agencies

CAIRO

As Israel began ground attack
in Lebanon, fighting raged on
in Gaza. Israeli airstrikes killed
at least 31 people in Gaza on
Tuesday, local medics said and
fighting ramped up, as the Is-
raeli military said it had been
targeting command centres
used by its Islamist militant foe
Hamas. Palestinian health offi-
cials said at least 13 people, in-
cluding women and children,
were killed in two Israeli
strikes on two houses in Nusei-
rat, one of the enclave's eight
historic refugee camps.

There has been no immedi-
ate comment by the Israeli
army on the two strikes.
Another strike on a school
sheltering displaced Palesti-
nian families in the Tuffah
neighbourhood of Gaza City
killed at least seven people,
medics added. The Israeli mili-
tary said in a statement the air
strike targeted Hamas mili-
tants operating from a com-
mand centre embedded in a
compound that had previously

served as Al-Shejaia School. It
accused Hamas of using the ci-
vilian population and facilities
for military purposes, which
Hamas denies. The armed
wings of Hamas, the Islamic
Jihad, and other smaller mili-
tant factions said in separate
statements that their fighters
attacked Israeli forces oper-

ating in several areas of Gaza
with anti-tank rockets, mortar
fire, and explosive devices.
The renewed surge in viol-
ence in Gaza comes as Israel
began a ground operation in
Lebanon, saying its para-
troopers and commandos
were engaged in intense fight-
ing with Iran-backed Hezbol-

- AFP

lah. The conflict follows devas-
tating Israeli airstrikes against
Hezbollah's leadership. The
operation into Lebanon repre-
sents an escalation of the con-
flict in the Middle East
between Israel and Iran-
backed militants that threatens
to suck in the U.S. and Iran.
Hezbollah began firing

rockets into Israel almost a
year ago, in support of its ally
Hamas in the war in Gaza,
which began after the militant
group staged the deadliest as-
sault in Israel's history on Oc-
tober 7. The assault, in which
Israel says 1,200 people were
killed and more than 250 taken
hostage, triggered the war that
has devastated Gaza, displac-
ing most of its 2.3 million
population and killing more
than 41,600 people, according
to Gaza health authorities.
Some Palestinians said they
feared that Israel's shift in focus
to Lebanon could prolong the
conflict in Gaza, which marks
its first anniversary next week.

"The eyes of the world now
are on Lebanon while the oc-
cupation continues its killing in
Gaza. We are afraid the war
will go on for more months,"
said Samir Mohammed, 46, a
father of five from Gaza City. "It
is all unclear now as Israel un-
leashes its force undeterred in
Gaza, Yemen, Syria, Lebanon,
and God knows where else in
the future," he told Reuters via
a chat app.

French far-right
leader under fire in
EU funds misuse trial

he trial of Marine Le
I Pen, the leader of the
French far-right opposi-
tion party, Rassemblement Na-
tional or the National Rally,
and 24 other people opened
before the Paris Criminal
Court on Monday. This trial,
which will last almost two
months, until November 27 is
critical and of extreme political
importance for Le Pen. She,
along with the other deputies
are suspected of having em-
bezzled funds from the Euro-
pean Parliament to pay
employees of their political
party; a suspected case of ficti-
tious employment aimed at di-
verting money from the
European Parliament to the
party's benefit.

The Members of European
Parliament (MEPs) and former
MEDPs of the National Rally, then
called the National Front, are ac-
cused of having set up a system
in order to share parliamentary

assistants. It is alleged that these assistants were
employed by the National Front for missions
unrelated to the European Parliament in Stras-
bourg between 2004 and 2016, first under the
direction of Jean-Marie Le Pen, who was the
leader of the far-right party till 2011, and then,
under his daughter, Marine Le Pen. The father-
daughter duo firmly refutes these accusations,
saying that no personal enrichment took place.

The lawyer of the European Parliament, Pa-
trick Maisonneuve, however maintains em-
bezzlement is undeniable. According to the
prosecution, this was a centralised system,
conceptualised and managed at the highest
level of the party. Among the former parlia-
mentary assistants, the long-time bodyguard
of Jean-Marie Le Pen, and then of Marine Le ||y,
Pen has also been implicated. Le Pen will have
to justify his employment as well as those of
the others to avoid being convicted. “We have
not broken any rules. We have a lot of argu-
ments that can be enumerated in order to de-

fend what seems to me

parliamentary freedom that is at stake in this
affair,” said Le Pen before the trial began. The
leader of the National Rally has already made
it known that she intends to attend the hear-
ings as often as possible, clearly anxious to be

able to defend herself.

However, if she is indeed convicted, she will
face heavy punishments; 10 years in prison
and a fine of up to one million euros. In addi-
tion, the sentence carries the penalty of in-
eligibility, that is a 10-year ban from election,
that would crush all her chances to run for
President in the 2027 elections. Along with
her, nine former MEPs of the Front National
will appear in court during this trial.

‘No doubts on Durga Puja in Bangladesh’

DHAKA: Bangladesh interim
government's Foreign Affairs
Advisor Mohammed Touhid
Hossain has said that the wor-
shipers who want to perform
Durga Puja in Bangladesh "have
the opportunity to do so", adding
that Durga Puja has been per-

formed in the country for ages.
The statement from Touhid
comes at a time when the
political situation in Bangladesh
remains fluid. He underlined
that there has been no instance
when Durga Puja was not held
in the country. On being asked
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Nashik Municipal Corporation
Public Health Engineering Department (Sewerage)
Rajiv Gandhi Bhavan, Sharanpur road, Nashik- 422002.
Tel : (0253) 2579119/2575631/2575632 Fax. 2577936.
Tender Notice No - 01/2024-25

Corrigendum- 2

Public Health Engineering Department (Sewerage), NMC, Nashik,
has Published e_Tender Notice No-01 in, Dainik Sakal, Dainik
Deshdoot, Dainik Navakal Mumbai, Dainik Navbharat Mumbai &
Dainik Khabren ajatak on 12/09/2024, Time limit is extended for the
Following works in respect of e-Tender Notice No. 01/2024-25

Sr. | As per Tender Modification
No.| Works Sr. No.
1 17,34 & 44 |Online Tender Sale & Submission is

extended from dt.
10/10/2024 upto 3.00 P.M., & Bid Opening
will be ondt. 11/10/2024, if possible.

03/10/2024 to

special
despatch from

Paris

Qoshan Bourgey

All others details remain unchanged.

T T3/ 26/30%% 12.02/20/30%Y
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Sd/xxx
Superintending Engineer
Public Heath Engineering
Department (Sewerage)
Nashik Municipal
Corporation, Nashik

IDFC FIR

ST Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited) | CIN : L65110TN2014PLC097792

Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031.
Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

IDFC FIRST
Bank

respective dates.

NOTICE UNDER SECTION 13 (2) OF THE SECURITIZATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST
Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited) The loans of the below-mentioned borrowers and co- borrowers have
been secured by the mortgage of their respective properties. As they have failed to adhere to the terms and
conditions of the respective loan agreements and had become irregular, their loan were classified as NPA as
per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned
as per respective notices issued more particularly described in the following table and further interest on the
said amounts shall also be applicable and the same will be charged as per contractual rate with effect from their

Sr Loan Type of Name of borrowers and | Section 13 (2)(Outstanding amount as per
AccountNo.|  {oan co-borrowers Notice Date Section 13 (2) Notice
1| 61846213 |Loan Against |1. Balram Kailashsingh 14.09.2024 INR 4,35,794.65/-
Property (2. Rachna Balram

282 P.H.No. 58, Village: Abhaypu

Property Address : All That Piece And Parcel Of Plot Area 2100 Sq. Ft. (House No. 21) Sitauted At Survey No.
r, Tehsil: Sonkatch, District: Dewas, Madhya Pradesh-455118, And Bounded
As: East: House Of Vijendrasingh Ji, West: Local Road, North : Local Road, South : House Of Arjunsingh

to be the 2 | 61269441

Loan Against
Property

1. Bhagvan Singh
2. Maya Bai

14.09.2024

INR 2,60,466.70/-

Property Address : All That Piece And Parcel Of Plot Area 3000 Sq. Ft. Situated At Survey No. 237, P.H.No. 39,
Village: Gopi Guradiya, Tehsil: Hatpipliya, District: Dewas, Madhya Pradesh-455221, And, Bounded As: East:
Local Road, West : House Of Madan Singh, North : Land Of Kelash, South : Self Land

Date : 03.10.2024
Place : Indore

You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details
shown in the above table with contracted rate of interest thereupon from their respective dates and other costs,
charges etc., within 60 days from the date of this publication, failing which the undersigned shall be constrained to
initiate proceedings, under Section 13 (4) and section 14 of the SARFAESI Act, against the mortgaged properties
mentioned hereinabove to realize the amount due to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) . Further
you are prohibited under Section 13 (13) of the said Act from transferring the said secured assets either by way of
sale/lease or otherwise.

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited)

Sd/-
Authorized Officer
IDFC First Bank Limited

A SCHEDULED COMMERCIAL BANK

AU SMAI.I. FINANCE BANK LIMITED(AScheduIedCommercialBank)

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381)
APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE
Whereas, The undersigned being the Authorized Officer of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) under the “Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice on the date as mentioned below calling upon the borrowers to repay the amount
mentioned in the said notice within 60 days from the date of receipt of the said notice as per the details givenin below table: -

Name of Borrower/Co-Borrower/ 13(2) Notice Description of Mortgaged Property Date of
Mortgagor/Guarantor/Loan A/c No. Date & Amount Possession Taken

19001070626222921, Jatin Chouhan

(Loan A/C No.) L9001070526828946 &

(Borrower), Sachin Chauhan (Guarantor)

15-May-24 6,22,968/-

Rs. Six Lac Twenty-Two Thousand Nine
Hundred Sixty-Eight Only &
16-May-24 < 7,75,837/- Rs. Seven Lac
Seventy-Five Thousand Eight Hundred
Thirty-Seven Only as on 13-May-24

All That Part And Parcel Of Residential/
Commercial Property Land / Building / Structure
And Fixtures Property Situated At- Block No 04,

Plot No 246, Itwara Nagjhiiri, Dist- Burhanpur,
Madhya Pradesh. Admeasuring 485 Sq.Ft

28-Sep-24

above table.
Date :01/10/2024

Place : Burhanpur

The borrower having failed to repay the amount, therefore notice is hereby given to the borrower and the public in general that the undersigned has taken
possession of the property described herein above mentioned table in exercise of powers conferred on him/her under section 13(4) of the
said [Act 2002] read with Rule 8 of the said rule on the date mentioned in the above table.
“The borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.”

The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) for the amount and interest thereon mentioned in the

Authorised Officer AU Small Finance Bank Limited

sd/-

if Durga Puja will be celebrated
in the country, the Foreign Af-
fairs Advisor said, "This is quite
strange. There could be a
fringe that may not like Durga
Puja. Durga Puja has been per-
formed in this country for ages
and there have been no in-
stances when Durga Puja was
not held.

world

Indore, Wednesday, 2 October 2024

Sri Lanka to discuss
IMF deal in Oct

COLOMBO: Sri Lanka will
have detailed talks with the
IMF on the framework of a $2.9
billion bailout programme on
the sidelines of the lender's an-
nual meetings in Washington
later this month, the country's
cabinet spokesperson said on

Tuesday, according to Reuters.
The delegation will be led by
the country's central bank gov-
ernor, treasury secretary and
financial advisers to new presi-
dent Anura Kumara Dis-
sanayake, minister Vijitha
Herath told reporters.

(Under 6 of the |

FORM A
PUBLIC ANNOUNCEMENT

(Insolvency Resolution Process for Corp

'y and Bankruptcy Board of India

Persons) 2016)

FOR THE ATTENTION

D|

THE CREDITORS O

SR DIGITAL TV AND BRO

ADBAND

PRIVATE LIM )

RELEVANT PARTICULARS

Name of corporate debtor

SR DIGITAL TV AND BROADBAND PRIVATE LIMITED

Date of incorporation of corporate debtor

10th November 2014

[N

Authority under which corporate debtor
is incorporated / j

ROC Gwalior

»

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U64201MP2014PTC033397

5. |Address of the regjstered office and
principal office (if any) of corporate

335, Orbit Mall, AB. Road, Indore, Indore,
Madhya Pradesh, India, 452010

| |debtor
6. |Insolvency commencement date in 25th September 2024- Date of Hon'ble NCLT Order
respect of corporate debtor 30th September 2024- Date of receipt of Order by IRP

7. |Estimated date of closure of insolvency
resolution process

29th March 2025 (Being 180 days from the date of
receipt of order by IRP)

Name and regjstration number of the
insolvency professional acting as interim
resolution professional

o3

Mrs. Chaya Gupta

Regjstration No.
1BBI/IPA-O02/N 00984 /2020-2021/13133

Address and e-mail of the interim
resolution professional, as registered
with the Board

©

Address: 1, Bima Nagar, 202, Amas Dreams
Apartment, Near Anand Bazaar, Indore - 452018, MP
E- Mail: guptachayacs@gmail.com

10.|Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: 911, Apollo Premier, Near Vijay Nagar
Square, Indore - 452010, M.P.
E- Mail: cirp.srdi

il.com

11.|Last date for submission of claims

14th October 2024
(Being 14 days from the date of receipt of order)

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

12.|Classes of creditors, if any, under clause | NA

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

13.|Names of Insolvency Professionals NA

14./(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Web link: https://ibbi.gov.in/en/home/downloads
(b) Not Applicable

Applicable]in Form CA.

of false or
Thanks & Regards
SD/-

CHAYAGUPTA
Interim Resolution Professional

AFA Valid till 30th June 2025
Date: 02.10.2024
Place: Indore

Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered
the commencement of a corporate insolvency resolution process of the SR DIGITAL TV AND
BROADBAND PRIVATE LIMITED on 25.09.2024.

The creditors of SR DIGITAL TV AND BROADBAND PRIVATE LIMITED, are hereby called
upon to submit their claims with proof on or before 14.10.2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class(Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the class [Not

proofs of claim shall attract penalties.

SRDIGITALTVAND BROADBAND PRIVATE LIMITED
Registration No. IBBI/IPA-002/N 00984 /2020-2021/13133

PHYSICAL POSSESSION NOTICE

P i1cICI Bank

said Notice.

Branch Office: ICICI Bank Ltd Office Number 201-B, 2nd Floor, Road No. 1
Plot No-B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notices to the borrower(s)
mentioned below, to repay the amount mentioned in the Notice within 60 days from the date of receipt of the

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the
undersigned has taken possession of the property described below, by exercising powers conferred on
him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.
The borrower in particular and the public in general are hereby cautioned not to deal with the property. Any
dealings with the property will be subject to charges of ICICI Bank Limited.

Sr. Name of the Description of Property/ Date of Demand| Name
No.| Borrower(s)/ Loan Date of Ighysicul Pospsestgion N"iﬂcﬁleﬂé}?é’ | of
Account Number Notice (Rs) |Branch

1.| Applicant- Sunil Property:1- Plot No. 77, Sundar Nagar Extension, Village- | May 24,2023 | Indore

Choukse/ Co- Sukalya, Indore- 452001, (Land Area of 92.90 Sqmtr.) Rs.

Applicant- Rukmani |Property: 2- Plot No. 78, Sundar Nagar Extension, Village- 94,80,468.00/-

Chokse/ Ritu Sukalya, Indore- 452001 (Land Area of 92.93 Sqmtr.)

Choukse/ Ambalika |Property- 3 Plot No 79, Sundar Nagar Extension,

Agro Coal/ Village- Sukalya, Indore- 452001

LBIND00004973451 |(Land Area of 92.93 Sqmtr)/ September 27, 2024

Date: October 01, 2024
Q‘Iace: Indore

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the amount,
else the mortgaged properties will be sold after 30 days from the date of publishing this Notice, as per the
provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Sincerely Authorised Signatory
For ICICI Bank Ltd.

B

da 30 asier
Bank of Baroda

Barwani Branch :

Infinity Mall, Jawahar Marg, Barwani (M.P.)

POSSESSION NOTICE (For Immovable Properties)

Whereas, The undersigned being the Authorised Officer of the Bank of Baroda under Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section
13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated 12-07-2024 to
the following borrowers/guarantors, calling upon them to repay the amount mentioned in the respective notices within 60
days from the date of receipt of said notices. The under mentioned borrowers/guarantors having failed to repay the
amount, notice is hereby given to the borrowers/guarantors and the public in general that undersigned has taken
possession of the property described herein below in exercise of powers conferred on them under section 13(4) of the said
Act read with rule 8 of the said rules on this 26th day of September of the year 2024.

The borrower’s attention is invited to the provisions of sub-section 8 of Sec 13 of the Act, in respect of time available, to
redeem the secured assets. The borrowers/Guarantors in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the properties will be subject to the charge of Bank of Baroda Barwani Branch
for an amount herein below mentioned & interest thereon.

Property of Mrs Marumbai
Property 2: Equitable Mortgage of Residential Property situated at Plot No
1/298, Ward No. 06, Settlement No 95 PH No 07 Jalkheda Road Gram Palsud
Tehsil Rajpur Dist Barwani Pin 451447 Total Area of the Property is 63.42
Sq.meter (682.50 sq ft) belonging to Mrs Basanti bai w/o Shri Jagdishchandra
Rathod Boundaries: East: House of Smt Supdibai w/o Mr Ramlal, West:
Remaining House of Seller, North: Public Road, South: Jalkheda Road

Name of Account / L Amount
Borrower/ Guarantor Description of Property ausu[tlseiraagwge
Borrower : Property 1: Equitable Mortgage of Residential Plot situated at Plot No 1/329, as on
M/S KANIKA Ward No. 03, Settlement No 95, PH No 07, Jalkheda Road Village Palsud | 12-07-2024
AGRO Tehsil Rajpur Dist Barwani-451447, Total Area of the Property is 3150 Sq.Ft. T
Proprietor- (45x70 sq ft) belonging to Mrs Basanti Bai w/o Shri Jagdishchandra Rathod [77,50,396.62/-
Mrs Ranjana Boundaries: East: Remaining Property of Mrs Marumbai, West: Property of Smt | sinterest &
Rathod Sushilabai W/o Shri Girdharilal Gupta, North: Jalkheda Road, South: Remaining | other charges

Date : 26-09-2024, Place : Barwani

Authorised Officer, Bank of Baroda

CAPITAL LIMITED

APRIGLOBAL CAPRI GLOBAL CAPITAL LIMITED

Registered & Corporate Office :- 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel,
Mumbai-400013, Circle Office :-9B, 2nd Floor, Pusa Road, New Delhi— 110060

DEMAND NOTICE

Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement Of Security Interest Act, 2002 read with Rule 3 (1) of the
Security Interest (Enforcement) Rules, 2002. The undersigned is the Authorised Officer of Capri Global Capital Limited .(CGCL) under Securitisation And
Reconstruction Of Financial Assets And Enforcement of Security Interest Act, 2002 (the said Act). In exercise of powers conferred under Section 13(12) of the
said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued Demand Notices under section 13(2) of the said
Act, calling upon the following Borrower(s) (the “said Borrower(s)"), to repay the amounts mentioned in the respective Demand Notice(s) issued to them that
are also given below. In connection with above, Notice is hereby given, once again, to the said Borrower(s) to pay to CGCL, within 60 days from the publication
of this Notice, the amounts indicated herein below, together with further applicable interest from the date(s) mentioned below till the date of payment and/or
realization, payable under the loan agreement read with other documents/writings, if any, executed by the said Borrower(s). As security for due repayment of
the loan, the following assets have been mortgaged to CGCL by the said Borrower(s) respectively.

S.| Name of the Borrower(s)/ Demand Notice Description of secured asset

N.| Guarantor(s) Date and Amount (immovable property)

1.|(Loan Account No. LNMENCH000028381 27-Sep-24 | All Piece and Parcel of Property having land and building, land Area
(Old) 80300005692750 (New) (Neemuch Rs. 2102314 | Admeasuring 2400 Sq. Ft. (i.e., 223.04 Sq. Mts.), bearing Patwari Halka No. 07,
Branch) Vivek Ahir (Borrower) Mrs. Gram Dhaneriya Kala, Tehsil and District Neemuch, Madhya Pradesh 458441
Gayatri Ahir,Mrs. Shyama Bai (Co- Bounded as follows: North: Common Road South: House of Madanlal Ahir East:
Borrower) House of Mr. Moolchand Ji Gayari West: House of Rajesh

2. (Loan Account No. LNMEINR000119318 27-Sep-24 | All Piece and Parcel of property having land and building being Residential
(Old) 80300005779702 (New) (Indore Rs. 2046307 | House No. 272, Land Area Admeasuring 6720 Sq. Ft. (i.e., 624.53 Sq. Mts.),
Branch) Tej Singh Sendhav (Borrower) Ward No. 12, PH No. 66, Sendhav Mohalla, Gram Chaubara Jagir, Tehsil
Mrs. Krishna Bai Sendhav (Co-Borrower) Sonkatch, District Dewas, Madhya Pradesh 455118 Bounded as follows: North:

House of Pankaj Ji South: House of Kamal Singh East: Self Plot West: Road

3.| (Loan Account No. LNMEIN3000115777 28-Sep-24 | All Piece and Parcel of Property having land and building bearing House No.
(Old) 80300005749518 (New) (Indore Rs. 8143814 | 859, land admeasuring area 1000 Sq. Ft., Nehru Nagar Road No. 9, Tehsil and
Branch) Rajeshwari Ragt hi District Indore, Madhya Pradesh - 452010 Bounded as follows: North: Back
(Borrower) Amit Singh Raghuvanshi, Mrs. Lane South: Road East: House No. 860 West: House No. 858
Ramrati Raghuvanshi, Ajit Singh
Raghuvanshi (Co-Borrower)

Place : Neemuch / Dewas / Indore Date : 02/10/2024

Ifthe said Borrowers shall fail to make payment to CGCL as aforesaid, CGCL shall proceed against the above secured assets under Section 13(4) of the Act
and the applicable Rules, entirely at the risks of the said Borrowers as to the costs and consequences. The said Borrowers are prohibited under the Act from
transferring the aforesaid assets, whether by way of sale, lease or otherwise without the prior written consent of CGCL. Any person who contravenes or abets
contravention of the provisions of the said Actor Rules made the reunder, shall be liable forimprisonment and/or penalty as provided under the Act.

Sd/- (Authorised Officer) For Capri Global Capital Limited (CGCL)




StUr-i-fafean-3mer- HiERk f5en

CEPE T genda

T 3101 31 a0 % el f&d WHreid) wm
e (foiw) | e Ve h & fore]eh e B Jreferan oiel geae i
aﬂmﬁu@ﬁnwaﬂﬁﬂaﬂaﬁﬂi%ﬁﬁaaj@aﬁﬂaﬂeww
U Dl Sd T O d 3l el hee! &
h@i ISA & 8 &1 dfeel el O o1U afesel el Jeferan
A N ol 1 B ' el s ol e
s D00 ddRl & Uea Idel & UeRl & 350 dew afdd &
/ ¢ U7 3Tl cpRichie g Elal, 3Tl 3iaied 2025
N/ oo dw o e aoh ner o 3
3Ie 31t g @t i fordarere A ars 2| afeey ey hse
1989 8 B JNSUUH 3Bee ofel 2020 & €l feeel o ufdforyfes Ue o
FehIE 3 e e v6 & | Sha s 08 B eerwdic & @ af 2022
# 3 @ity Ue & (o0 SIeeraT ol o e aaf af 3l | 38 g
Tt BEI of Joe foeid orel foher ol
el v g R B dar &5 don13 e 3 T woll
# foten TR W 313 fumris A @il or3ma
et (fom) | areameer & e et 22 dew ot Qe At & o 21 @
alt eaT o qefen fob e d 13 e & e vodt 72 dige @ 3neorel
T TR0 3 fobe A | fdeprerests eae & 561 i ot 2peaid aidi| el &
feaiee o o 1ol a2l U 221 9 @ e dal dot @) a1 8l
EaTaTe I i 0 I eIl al foear bl &l ol gedt At el
dda 2024 i denfdell @ aigtl & A da wefRE df @id vd Za dew
fdomen h afees ficea @ dom ot Seaiel el fob Sl et gl dio
2024 T e & S 2wl o &2 e df Ufamench feaems! dere &l &b
3ah fou @faid T ufchan dere e | ael egpet fRlen o oTetoTidiar R Ud
3yepdta S coeaun feTar & el oft Fdfcaa feben 30| Jeetal el vandt
i Jgpte eefel dheal et feeisall ol el ol el af merfdiepen ¢l b af
fofcer 61 -are geul d s el vendt o e e of qar fob vew df 13
feeiee & e vantt 2721 didw oo Jieilofel e TRl af feben o 2T 8
Huret 3 9¢ 37 & #dla1, feasion & yar
afture ,(fe10) | dTese Sfora 2ol & forI @t e ailure af dia
e eenfta foben aren @ B3] 3 difden & waiftia foedt oft yere @l
WETRI aVel i, JUE e & afel Fehal 2 | Tl af b aw
fie @ 3q Fifeen & ol Aol & dGa o1l © | Fewel & el aell
dianfeel @l dele dea & (o0 varen fderar e Jieal-3ietdl
TRiT &% €81 8 | qEh iford 21e ferriun il th fcefd gjel
fufebean va varee Aftrdret 37 vatde fart & forcer ue forem aeifden
DIRICR & TE® ieid eldl  follsT th BieT dice efud fasen 2,
foTerd! 3@ et areme fold 2lal a1 & oNlGhIel o dhd © @l &l
39 3l Feiean & gafia fooet aft TR B T e i, Juae
] T @R & Tl §od 2|
ao1 & ufa srerdur, Aanira A 31 e
o\ ficofl 33 erera - Aarst
awer, (o) | SR <31 & iRl &1 %W agd & uRgm @
HSTA ¥ 9 ®a 2| fE7-ud = =i &, e
FHSheNl ST BT & I § SRl % W g T Al
FO I TR TEd © | S F Ui ST TG F Har 9§

R EELtEReEe i
gﬂw%gﬂﬁa— = -

T e @ | e - ~
aﬁwﬁwagr;l%wﬁ! ;,:\ "': """ |
wffd fm B R
AT FEA TAwG | T | ef‘?;——’fq*g

ARE % foaR T
Rl wafie ferer ¥ £ o, ﬂ

TRfiE SR m A A et |
a1 § Farfgd 89 W e
ﬁmﬁaﬁwmwwmﬁ@mﬁmm
gfafafr st Jarer 3 Afrw wR=fde S #1 Hid #t A
e TN SR R | 39 STa W o HarsT 7 &el
& a9k Siae &1 98 =41 37eAE givEl, @R 3R 31
Sl ¥ O 81 Sl oY BHIT 9 A wEd 9|
Yarfgfa ®1 s1g9a faamr @ fF Sied % &8 =)o #1

swarer (fra) 1 Heagew
% HIY fqures dreEr &
Tl . Oed a|d ¥
AT F dE | faeraeni 7 [
faeprg wrf % fau @R
he Tl faer =t e =t ar
SE g ¥ wE wew
foemrpl & 37k faare &
1 T TeRgHe I T el

BY ¥ I8 3T F9 3R &
o = @ | o W e
AR

= gfara 3 wer fF Wi
foramaes a1 =Te S F &1, 9 siord &
[ AT TRt o faem
SrERHe S| Ui Wl ¥ g #
e H o 270 faeE el o
T IR @ | SUH 89 THE §9 9 91
Aq1ed 3wl ik g e 9 dfers
el STeTT- 2T B  STavgad o
To-ge B faeEe -
& 1 siifers fafy ol sravgwar
F FIEY AR TR-U" a6 &% fau

sNew =

FUAN 2 RS 2024 07

TR s 1 JUeled & TR

-
%

el

wiivn A e wiiRd Ruras

faeRIe arR Ard & faerRT O GRS a91d? & Uedid - JZ=iHil

B <

g@ﬂeﬁawﬁmﬁmﬁr@
el 5 efaafe 3R =g wefaa wael
% Ta U e Felaedl B Ry €
Ui siEfEl ¥ uore afd @
afiRer | RO 3 S TER W e,
Y TS SH-59 &l B F TR &
a1g axfagfd Tfer giafaa & sram e
S| et €f. ged 3 wer F
FedeR H Qi © o et e &
HEa &1 R Y

= ufEtes stE-gerH €.
I 7 wel fF Ue gl &

FEieEdl ¥ g % HROT T
S % T 3R g S
U Bl 2, THleIT ey
R SR SR T R, S
fstet =1 gt =1 el |
I Hal g SeTeTe & B
i wgd 3T B FW W T
Se-sied fieH # 2 R o
ST Tg A 1 HE FRa S
2 | g . aed | #e R
ot SH-ufaffa emR-em
&9 % 3R s faww &
foTT o R TR | ' wedt
m%ﬁﬁmﬁ‘ammaﬂi
forfag T 59 |

w1UH faumast @ ==t T8 for
™ ywEa- fam-aEl wifar
FT FeT © 'Sl faumEEl T 15-
15 FHUS TIC &% T&ard &< faig au
F feae 9@ fog -1 ® 21 o
mﬁﬁmﬁwmﬁqﬁnﬁ

W aer 21 o @ 2| ghien

T e ¥ G 31 g
i< & yeor & il 260 7 42
&1 500 Tl fafafiet g5

ararer (o) | g
SiHET aed 7 @6l © 6
TEAYSYT T a3 s F
fou wasd TEare § S
et & WY = T
fafirr wfafaf@ml ¥ s

T Y & e § 8 ek
e fafadl 2 @ 8
TOIR 444 §HE fBEl 3R
3T IRSHT i W St
aﬁﬂs‘lmﬁ 968 =AH

wRum 9w gg 3R HidiwTor
21 9 T w1 FwE
afge # W T
e wFEEd : e 4
TAe-2024 - 3R W f
Gt el <% g, | I
qeEaA 8l wWepdl Bl
qeE  FaEl Har 1fEm F
TEEHEA TR W feren
T % < fam fasmm el
17 faa=r & f T e
U el ‘ faramr 7 fiere
TS H QY ¥ sl wensii ¥ garg srfumenei

F ESE fF = 2
g § I sE-smEel
Y Hae W 3= wedl &
e & o W SIHEA 4
TS| 36 W € rasiTn
= Y e st 1 gef
frar T wew # 850

e FE H FE A S R % T SR e wifed Jeassl | Wl g8 § o U9 Wiwell  fyrelane e s SeTel T i 2 TR
e $ | el SiAed 7 Fel i WeRtull o1 PR e T @) o W qRd SRaR e =ifew| sy wWew 9Rd fAvE & 200 ¥ efue famnRiEr 9
T WE WG g § BW 51 SR el % ot wewr  fqemaekl 7 fawe % %S FT SRR 109t awils ¥ % W e WMa gwen &1 i aw
HEAYTT T < T ol o Ao SAIGHT | rored Waiel B ¢ | Sttt wunig fed s &y ot | T8 WYd ESa-HEER ST # Eesd &
Wegdl o W wEesd  Hew fEn wew % wRE
YU D] B2 UAdRId W G0N e Sileiims s e e
B3| R H 413 9T § 2333 988 T T
HT{j;HﬁTli‘lﬂaﬂﬂ T FEE § w42 Wesar AfwEE gefed
uaa- A (fom)1 &l & b ac TR 500 W afum R W, fud
UdRId MdH: ool e AT S 30 e TR T R, TR o
o it s e el O T 34 TR 22 WESAE  wEUE WA ¥ wewl
feroia ol @) erilen Jo A G0 smaeae® fFider  IWORWWANDT oy apfie, qee weew  whiEd W@ Adwt
, _ _ L TR 3 AR v 23 9355 ok 7 wRIEW H SR el
irarer (Foror) | e o e e S o e 3 e fom il F ey YoRmoed o d e oo ot By e el o et s Ty
e S SRR A Y R F A for O el M fafRa R o Ay A WA qen o R e S o o feemd T
Wi W e e e e %ﬁﬂﬁﬁﬁﬂﬁ%lﬁ&fﬁwwq&ﬁ% W“ﬂ%awﬂﬂgﬁ@g%ﬁ;ﬂgu
e 9o S &E H WG @F k He - qE W qedisd & : ;
fader fewl 3= 25-30 99 WA SO FEGSHT 99% S| 3= FeT fF Ba ﬁg@ﬁ%%ﬂ ﬂﬂﬁwmﬁﬁﬁﬂiﬁﬂﬂ?ﬂlﬂ
YT Sl T H Y, IR STANAIG HT HgF AT H ol Wl T WA I i 3y i) o foens @i Mﬂﬂﬂ'ﬂq@
e FR TEEE FRAR & o ot fgml P e Wi st e A R e R s e ovar P 3 aemm e, (form) 1 e eree & i st 33 e anef o oft e e
T off TS HeaR i WA | fauriy aeifuer g ura e Seenta avt e foben avn o1 @ 38 O aat Uler T afea 3iffthe v aie el et ot o T 3l dreTal @ o
FE H gleT # W@ A1 3R faurt F @nll #) wRm ¥ deq sifafie so R aen e aigw o @ Sl @l &l il & b ot dej3i bl gler uu el el afder dice
FTT I TR 0 S A R e Rt F o fer % v F Roe ¥ fa & dew o 5 a ot o AR i o 21 970 0 Gt n e e e e f
¥ Sl 1 e # SRR A TR orew #d A P R ARURAAIGE 7 o e e e e e oo v e o o o
PR 3 776 AT WieA WER 3 117 T AT SIeTE fa o SNy e fop ey 1000 O SOl G b o O O3 e Sy v 9 4 e & b el ke U S 3 e e
B s &l diice Ul @l Col A el Bl e el s o & 3 fdega STeoR ot & @end Pl ot Sed
FI AEITF T Aise Aftd FH & FE & Gt A H 2 SR & B arwel i et 35 . 8 57 3 g R 201
FT gIET H| IR Fel fF I i B iy umy ganed w1 e gt gt &
HAEIE @ s HTHE f e i e § eifrard w9 § & s -
INDORE DEVELOPMENT AUTHORITY
wigl Fiv=ax e € oza 2

@l 3 TaeIhi ®) 2es3na,aredl iR 3ifsen i 229 e

arare , () | s TEts &1 e 3
TSR ¥ B TET 8 | 58T qawh & ured feAt

Heheqy & W1 Sifear o T go Gerd! § |
TS % 39 IcHd & ferg ergfwal A ST

wpar # | fafrar wo=w

Fifaer Rsfa s9ie - 193 /5.8 /2024 25

frafafaa srf #q sfarEa (Online) fifaer amifia #1 weh ) Swifea sf @1 a8
e Ffagr gaan @,

fe=i® : 30.09.z024

fega RAavor uwified dawde hups:/www.mptenders.gov.in 9 @ wir

w1 freffa wow e s wa e on awd ¥ )

SYAT Heod é m gﬁ Bl g &Rl W a_'ﬂ ﬂ'ﬂ%@l EES ﬁ i -qT aﬁ WIW Eﬁ-{ﬁ S:ﬁ—{ ﬁ-@_m aﬁ FI%’TT[ * 3:?]—{ éa—ﬁ & .a ﬁq’m L ﬁl%l 3. | drdw 2uey w1 w1 =™ & @ argmfEa e wA ggﬁ-’:
ST TR SEEAT 39K T Y R M T e W PN 'T:E'{ﬁ‘ g dr ol T ®T TR aﬁsﬁw@ﬁﬁmmﬁﬁaﬁﬂﬂwﬁﬁ w | e (e ) | (e )
TS W O T, T < v, At ey, | TSP oft el wTedl 2| XS W g kT B | Ugel STel TReN % fery, fefterer e e e e
TaiE TR, R g, Rl S S s TR % W 9 R aw WA SR e i wem <het % Wy ARASTET e || [T e o o e | oo | e
i Ferrsfie @, Sisde sifgan &1 gmmet =ws] wd e | s:r ofeai a < H off | Wy & fouw A%s™ a1 a&f 3= 27-09:2024_| HUB INDORE. {2nd Cal)
313’_{ W GTIT-Fq’ _a ﬁ' ?:Iﬁ sle—Mfaar § s § fhd wid gl gas demeEl @) dad feefla Jadide ups://www.mptenders.gov.in §Y
TR, mw mma‘lﬂv_{ Wﬁﬂ%ﬁ ‘q}“ ) FAT B - = EGEREXRS q\w—r TS HehHAY H 3H o 321 &9 a@lﬂ e | 1 arells s S| R
g<I¥ Ao v, g<iv
afeEsHl & foe f1:2em zarea RIfeR [ mees =
( L% an
WA / 0045/ 30dteT / 2023-24 (s e o e e A (HdRe e $ R dawn T b
st i ermammameg
sl e, v e e s e e s gt e
267 ¢lion @l 3114, 7aﬁ:ﬂﬁafm31m%aﬁégﬂai e e i || it
. | e oht 7 wEaR Bfvees &dt afle sfsds wisde s
amer ,(Frw) | 5% 2 o1 T g ® 3 . = | W, _ _ i
! i . et ST I Forre, Frami am W aasie fie e i | it o & P % 10 7= 2014
ﬁﬁwmﬁlﬁmfﬁéﬁ#ﬁ% f ; =9 ¥) W /| ;gw AT - Eﬁﬁ%ﬁgﬁwﬁamm@mﬁm
WA # W™ AT i & £ L SR . | g G o & B i S, e s e e T
WW@%IEW@[WW & _\" ﬁ;;m Frareior ey et cesfter e forem e ey ey =Rner TesfierR, e i mmwmwm/ i
- 5 e Fat F U FEW FAF 0752/31-6/2023-24 F Wi amwm feiw 5. | atifte #evl 2 GoTer e o g | 335, S d, oA Bs, 6, @ T R, T,
Wy geifgd SR 8F T g ¥ B #earaaca = 4 et (s 2 ) 91 452010
: e ﬁ' e 04.03.2024 & :ﬂ'a@f@a?{ A 28/03/2024 H A0S T F A H i :
WWHW@W@W' a a0 f"t ‘ rg Waﬁuﬁﬁaﬁmﬁﬂé%w%ﬂaﬁaﬁwﬁﬁ@wlw/zon 6. ?%T%ﬂ%“ﬁmmiﬁﬁiiﬂﬁ%mﬂﬂﬁ%
I oG TN F ? TIET S| 4 . g M = i mm@aﬁm#ﬁ\maﬁﬁfmmﬁgaﬁmma H S 7. | Rafeer wem whRT @A | 20 A 2025 (rEEmd T avRw WA 3 R & 180
TSt SR Fdter e & e Sl - | 1 T T 1 e ST A e U i i e iR e
. & ! ; Y TR S 1 39 G i Gad 91 @7 fedid 25/09/2024 S
3?[&7?\1‘311?‘!1 R T Bd { } e R T Blﬁmmmﬁfﬁzmqu
fovmg = g aﬁlﬁ?ﬂ, Afger I =y srgfavmita siferar (o) et i IBBI/IPA-002/N 00984 /2020-2021/13133
gﬁ%mmmﬁﬂnmq; A walt, T &, et firem e o 3 3 o ﬁmhﬁ@mﬁgxs}&ig}lﬁmm,m
3 E I 36‘ I E ‘ [ EUDEQC ayacs g all.com
IR F W M e w ufed % AT Usiideh, mmqaaq:r%wnﬁzr o] e e o & v 2 3, T s, o e
e ﬂﬁﬂﬁfm‘ E\Tﬂ TRET ufEr g g 3 ' : J AR (Aeer ST ) grqfr{' Y. £47 cirp.srdigitaltv2024@gmail.com
dll AN TS A A I 3 L = ' THIE /949/ Flo TH [ AEETES [ 2024 TN, i 30/9/2024 11| A g 0 1 ST 14 FAT 2024
i % fad W wemn w=fu fEn wmroom S 267 wiSh W uﬁsﬁﬁmmnﬂﬁhaﬂz‘g}@m e O ML)
yosTdferd 6T | S<h ffer TR wfeq e fmar e Rifer % gelisTR Frgess o wied T fediw € g | & v (63 mmm“
T &S ¥ 9@l 7 el @Y e giiiuect i Ef TS G, SOl TRAR T 31 WSl 1 SUEN fehar g@mﬁwﬁ ﬁwnﬁ:ﬂ%ﬁﬁm Wfﬂf i %ﬂqmﬁ??mmm
STRINSTeh ! TG XA gU Fel R 50 Yelicifoll % <f Ted ofell ug o her  aft® &t U fodme <f o @t 3 Wawmﬂ 13/ Sl Rt 3 o ST g 78
fafer ¥ =i U fofFesl ¥ SR UeX ¥ =F 7gel SUEAE RN ¥ o %1 F 60 WA § S F wieen st e WﬂﬁHW16331ﬂa@/18 BB TR RS kb
M)
M ] R e e fe@m & e, arer gt 1 ool FRame deifom # o 2T A RO ST | | g 7 %ﬁ Wﬂ_ b Rwagﬁﬁ@ 4 1 R 4 e tutpsis/ obgovaneny home/dotnlozas
il | EE : EEREET) : fraffd seF F9€C 5/~ W FHE ()mwgm'ﬁm e
BH FaX A USAr o oK SEi % fafthcus F U6 IER g VR W@ A1 B © ,IH! ST S A I feRieR 051/9999999/0029/06/23/149867 T&Al® 26/ 06/2023
e qana ot frges el fafsa Rif d seg I favm s S geifgan aftg eTwifens Fuaice ©f o1qd | | weqa fFen T € | wio- ol SRt BRE € | 9T: STIHIEER mﬁ%ﬁ;&mmmﬁaﬁfﬁﬁg%ﬂ:mﬁm
® fF R % et dfew ot ¥ g ged I, TyHE U Ud S<a WhA SUA™ §NT 90 WG @t ot ud | | o R = / ween onfs 1 R amafa €1 W 9w 15 faam | | | v i o o atete s Rt 3 S 9 e e i # s 9 R 14.10.2024

TTAaR 1 efeal &l o 10 9o §
QT 2 WSl T Ha] SIS, 3TEH
efetsll T 31 FHR Y FH HgH
T H |G Hiel Ud S99 A
MY F ARBSHI o fer F1:3]ee wamea
R0 UE WS IR 1 ST

% ST @ Sd R I THAT TF
U i aEAl (:3ch 3UeTe HE
T | 7R, I, T A fasee S yEi
T = e, S, Tl ALSi S
3% FME & Fa0 A :yeh Suere
FC | TG I feRo < St | 7

3l % S T a1 7 Hifqansie &
wirt w1 fafeq # fges oTREH
B 59T | a I07 forieT SF et S,
< Sifehd G, < wiieh Wied 51 s
F wEREr g ol & RENeE aer
ST % fo St Y adar & TR

Y wHey W Y Gl @ | v e i 09/10/ 2024
o =t | TR R e W faew T R S | e
feieR 30/09/2024 FT WY THIER 9 EEEH G § S faRar

RICIE 1N
iR .
ST
RS R (A.9.)

e TG [ ST wg A A Stfen Rt Sy & e I a5 Hiew ww 10
It O e |
ﬁmmwmmﬁﬁﬂhﬁnﬁmmﬂwﬁlmmmaﬁﬁmm
8, e = 71 FATIIH A 1 T B A |

FHeF FAF 12 7w Al AT o et s & T g s A 13 f ae e
S ArhaT ¥ ST TR weiR e A o i - aw

e A St a9 g A T A | W:Tﬂ,-
fefrew &4t &k :nﬂz e fifes

e THARX
: .02’10‘2024 TR . IBBI/IPA-002/N 00984 /2020-2021,/13133
w6 TR AT 30 9 2025 7%




